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3 OA 678/2019

ORAL ORDER
Pronounced by Hon'ble Mr. T. Jacob, Member(A)
Heard. The applicant has filed this OA under Section 19 of the
Administrative Tribunals Act, 1985 seeking the following relief:
“To direct the respondents to fix the time scale of pay from
the date of appointment and further to regularise the
applicant's service as a Sweeper and granting all service
benefits including seniority to the applicant within a

stipulated period fixed by this Tribunal and pass such further
or other orders”

2. When the matter came up for hearing, learned counsel for the respondents
submits that the respondents had passed an Office Order dt. 10.06.2019 regarding
the applicant's grievance after the filing of the OA by the applicant. He produces
the copy of the order dt. 10.06.2019 which is taken on record.

3. Learned counsel for the applicant submits that the OA may be disposed of
with liberty file fresh OA challenging the Office Order dt. 10.06.2019.

4. Keeping in view the submissions made by either side, this OA is disposed of

with liberty to file fresh OA, if so advised. i




